
CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH.

RA NO.99/94 ©
OA NO.1995/93

Nsui Delhi this the ^^/^clay of July 1994,

Shri    N.U. VKrishnan, ic8-Chairtnan(A) ,

Shri B.3. Hagdey Member (0).

OM Prakash Saini,
S/o Shri  Brahma Nand Arya,
R/o 3765-A/2, Kanhaiya Nagar,
Tri Nagar, Delhi-110035. •••

By Advocate Shri H.L, Bajaj.

Union of India,
through the Secretary,
Railway Board,
Ministry of Railways,
Rail Bhavan,

ORDER

Versus.

Petitioner,

Respondent.

Shri N.V. Krishnan.

This application has been filed seeking a review of

the order dated 18.1.94 by which OA-1995/93 was dismissed at

the admission stage.

2. Vie have seen the review application. Ue are satisfied

that this application can be disposed of by circulation. Hence,

we proceed to do so.

3. In our order wo noticed that the applicant  who was an

«d hoc employee having a service of about 4 years did not pass

the examination hold for regularisation and hence his service

was terminated.  Ue found that this action could not bo assailed.
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♦ V @Ub randBrsd tha dacision aftar considaring tha judgamant af

tha Suprame Court in Piara Singh Us, Stata of Har

1992 (2)   403 waswhich citad by tha counsal.

yana -

In tha raviaui application, tha applicant draws aur

  attention to a common judgement dated 29,7,92 of tha  Principal |
Banch disposing of OA-143/86 and anothar OA, It is pointad

out that, in that judgamant, it was held that tha sarvicas

of tha applicants who ara ad hoc amployaas should nat hava

bean tarminatad unless regularly appointed candidates had

to be accommodated'. They had to ba given one more chanca

to qualify in the examination. This was dona following thi

dacision af the Tribunal in Oatha Nand and Ors, Vs, Unian af

India  - 1989 (2) AT3-364,

Hafaranca is also mada to tha Full Bench dacision in

G,M, riapjunath & Ors,   Us, &P,fl,G, Ors, (Full  Banch Judgments

(f CAT Uol,II Page 456) to tha affect that in such circumstances

at least two additional chances should hava bean given, Hafaranca

is alia made to anothar judgamant of the Crnakulam Bandi of tha

Tribunal in the case of Arvindakshan Us, Regional Passport

Officer 1993 (2) SLJ CAT 476 holding that    tha ad hoc amployaas

acquire a right for ragularisation.

It is contended on tha basis of these authorities that

there is an error    apparent on tha face of tha  record and that.

therefore, tha order requires review.
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7« notic# that in  th« grounds for th« r«li«fs sought

in th® OAj th® spplicsnt did not cl®itn that h® was ®ntitl®d to

 two raor® additional chancas to app®ar in th® oxamination for

rsgularisation. Hanc® that issu® was not considorod* Thoro

is also no rafaranc® to thos® dacisions in th® OA, Thos®

dacisions war® also not rafarrad to at  the tima of argumants,

8* In th® circumstancasy w®    do not anyfind arror apparant

on th® fac® of record in th® dacision    randarad by us« Tha

raviau application, has tharofora, no substance,

9, In the circumstances, tha RA is dismissed.

(B.S, HEGDE^
nEI*lBER(3)

(n.v. krishnan)
VICE-CHAIRPTAnCA)
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